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the Defence Minister promised
it last week. We have read in the
newspapers. .. (Interruptions).

THE DEPUTY CHAIRMAN:
Please allow Mr. Salve to raise the
matter. (Interruptions).

SHRI V. NARAYANASAMY:
There is a war cry given by Pakistan
and the Government of India is
keeping quiet. There is no reaction
from the Government of India.
Therefore, I would like to know
what is the stand of the Govern-
ment. T would like to know what
1s the defence preparedness of this
country to mest the challenge posed
by Pakistan (Interruptions)

Mo TAME" AT (I W)
Wed, gimm dfews wfgr Fdfam &
garw weg FAE famg af @Y A
AT T W (o)

THE DEPUTY CHAIRMAN:
I request Members to allow Mr.
Salve to speak. His matter is there
in the list for the last three days
(Interruptions). T won’t allow.

THE DEPUTY CHAIRMAN:
It will not go on record. 1 said 1
will not permit anybody to raise it
now. (Interruptions).

DR. RATNAKAR PANDEY :*

SHRIMATI SATYA
(Uttar Pradesh):*

THE DEPUTY CHAIRMAN:
It 1s not going on record. I have
told hon. Members that if Mr.
Salve finishes his half-an-hour dis-
cussion, then I will permit others.
If you capnot understand, it is
not my problem. It is yours.

BAHIN

o TAET AOSY : qed TS
& 917 g9 A

Sagumfa : AT AR F JexX
- & T, ITH 918 T8l |

*Not recorded.
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HALF-AN-HOUR DISCUSSION
POINTS ARISING OUT OF THE
ANSWER GIVEN IN THE
RAJYA SABHA ON THE 14TH
MAY, 1990 TO STARRED QUES-
TION 161 REGARDING FAIR
PRICE OF PARAXYLENE

SHRI N.K.P. SALVE
(Maharastra):  Madam, what is
raised in this discussion is a matter
in which two business houses in
the private sector are involved.
At the outset, it is my duty to make
it clear that we do not support
anyone of the two. We do not
want to oppose any of the two.
They will be left to themselves.
They will be dealt with fairly by the
Government. We are sitting here
in the Opposition and it is neces-
sary for us to do our duty. Being
in the Opposition, Madam, as
someone said in the British Parlia-
ment, the duty of the Opposition
is to oppose, expose and depose.
In this discussion we want to expose
the extremely dishonest and corrupt
attitude and approach which this
Government,  supposedly  value-
based Government, has adopted
for purposes of benefitting one
pusiness house,  which is aileged

to have financed certain foreign
activities of Fairfax, Hershman,
etc. I only hope that all the

norms which they haveé given to
themselves were not thrown to the
winds purely to be able tor epay the
kindness and benefits of one business
house. Madam, I will start.

There are threz aspects of the
matter which they arc violating.
They are violating the long-term
fiscal policy which they have given
to themselves. Then, Madam, in
respect of certain facts which have
been given, it is regrettable that the
Minister has not been very straight
with the House. Finally, I want
to_point out to them, I want to lead
same evidence here in this House

“before the Minister-which. shows kow

uttefly unworthy has béén the Bé-
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havour of his Ministry and that of
the Finance Ministry.

I will take up the long-term
fiscal policy. The Minisier himself
sets out the long-term fiscal policy.
Inter alig 1 will read out from his
answer af page 11 of the proceed-
ings of the 14th May 1990. Madam,
this is how the policy has been des-
cribed by the Minister.

“Paraxylene is an important com-
modity and when the prices of
local manufacturers rise  abnor-
mally and the requirement is large
we do import and now the inter-
national market is ch- ap. To equalise
the prices of the manufacturers
her: and the intcrnational prices, we
impose duties as  well.”

The crucial words are “to equa-
lise the prices of the manufacturers
and the international prices, we
impose import duty”. May I know
from the Minister if he is aware
that the duty on Paraxylene was
as much as 80 per cent when the
international price was 900 dollars
per metric ton ? Is it true that when
you gave your import licences to
Bombay Dyening, the international
prices had fallen to 380 dollars per
metric ton, and unless you raised
the duty to 250 dollors per
metric ton, you would not be able
to equalise the prices of imported
material with that of the Indian
manufacturers ? Is that correct or
not ? And, in accordance with this
very policy, did you or did you not
alow import of another petroche-
mical, MEG ? It was raised from
90 to 150 per cent. What is the special
reason for this ? Why, despite your
policy with regard to the import of
other petrochemicals, you raised
the duty when the internatipnal
prices have fallen and why, in this
respect, you have been keeping quiet,
that is, price, availability and bogus
disputes ?

Madam, the Minister also replied
and gave certain figures of supply
and demand and was trying to make
out that the supplies were less than
the demand and that was why im-
ports to be permitted. Madam, I

[RAJYA SABHA]
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regret that a Minister of the stature
of Mr. Gurupadaswamy should have
made such a statement because as
a fact he knows it. Is or is it not true ™
that not earlier than November
1989, the price of the commodity
of paraxylene was fixed at
Rs. 22,000/- per tonne for internal
consumption to manufacture DMT
and PTA with the consent and con-
currence of the Secretary of the
Department of Chemicals and Pet-
rochemicals ? This was on par. Is
it also true that thereafter, on the
5th of May, 1990, 20,000 tonnes
were offered up to June 1990 and
the Ministry was aware of the fact
that the prices offered were the
prices which were given with t
concurrence and consent of the
Ministry ? Firstly, they are not rais-
ing the impott duty. Secondly, there
is clear availability of 20,000 tonnes
of paraxylene and the price is fixed
with the consent and concurrence
of the Ministry. The question is
why import is being allowed unless
the motivation is to favour a par-
ticular person.

In the end, I would like to sub-
mit one thing, and this is something
which is most important. Is the
Minister aware of the fact that a
public sector undertaking, IPCL, on
19th May 1990, has purchased para¥
xylene for Rs. 18,500/- per tonne ?
This is with the concurrence of the
Ministry. If this be so, the price is
fixed for the public sector under-
taking and they are allowed to pur-
chase in the month of May and
paraxylene is available in India,
Is there any reason why they are
allowing import unless they wanted
to favour a particular person ?
Is it true that you are raising the
import duty and because you are
allowing imports, a business house
in the private sector is likely to be
benefited to the tune of fifty to sixty
crores of rupees ? How much you
lose in foreign exchange ? You go 4
against the very ethos, the very princi-
ple, of your Long-Term Fiscal Policy.
More than anything else, Madam,
they are criminally guilty of trying
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to run down the indigenous produce
which is being purchased by ons of
the 2ublic sector undertakings.

Thasraforz2. ya these three ponts.
[ wan® tha Ministar to tell us whether
or not. n raspect of all matarial
which will be imporred here, he will
raise the import duty. That is wum-
ber one.

No. 2 : Wil: h2 assure us that
no further imports will be allowed?

No. 3 : Will he agree to appoint
—it is a value.based political deci-
sion that they are taking—an app-
ropriate committee in his Ministry
itself to find out how this kind of
an import licence is given in violation
of the policy, in violation of the
Long-Term Fiscal Policy and in
violation of the norms about avail-
ing first of the indigenously availa-
ble material, and without any war-
rant, they import foreign material,
frittering away valuable foreign ex-
change when the material is available
indigenously and purchased by a
public sector undertaking ? Thank
you, Madam.

THE DEPUTY CHAIRMAN :
Now, Mr. Malaviya.

Y g Swm @rediT (S
Yaw) : AT Syawnfa wEeEr,
14 ®E, 1990 ® Y HIT #EEA
¥ qw gET ger, 1 fF ol
ft ared it F w7 B I A9
qT1.-

“The problem today is that
import is costlier than the domestic
price and the Government is allow-
ing imports when it is available
in the domestic market. This is
surprising.”

I A HA O 91 A IEw
|y fi T
ufgr & T g RS
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m ¥ fF oy i gavd W §
Jqeey g, SWal faRw ¥ EmA FY
qEWFET P g AT I9H faew
TG B B o ) s S IS |
g 7 vafs fawwwy & @ fawm
gy M Ty ¥ 20 WIS, 1990
1 fag #@@ ot A dzEd ¥ OF
qaTd & 419 ¥ g1 97 5.~

“It is reported that the inter-
national prices of paraxylene have
been showing a downward trend
and the Government has taken
note of the same.”

9 9T Y T )

Ht A@ THTW AT : S G
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W go Afan w1 oawer A1 A
§ 1@ Tonm Wpm i AT
faafax & a@r TwAr Afg ox
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FET & 1§ 3@ oEEw A A& S
¥ uiv FEwm fF & gl awr oy
PR & AR W g9y ¥ A6

A, SO W AN A AT
FY T FT |

THE DEPUTY CHAIRMAN :
Mr. A. G. Kulkarni. Not here.
Mr. Subramanian Swamy, Not here.
Mr. Pramod Mahaja . Not here.

Mr. Vajpayee. Not here. Now, Mr.
Gopalsamy.

DR. JINENDRA KUMAR
JAIN (Madhya Pradesh) : Madam,
my name is also there.

THE DEPUTY CHAIRMAN :
All right. But let him speak first.
Yes, Mr. Gopalsamy.

SHRI V. GOPALSAMY (Tamil
Nadu) : Madam, our honouraple
friend, Mr. Salve, hgs raised an
important discussion. Paraxylene is
a raw material for producing PTA
and DMT which are raw materials
for the production of polyester fibre
and polyester filament yarn.

Madam, paraxylene is not ade-
quate in supply and, therefore,
this question arisgs. The total re-

quirement of the country, according.

to_my informatign, is 1,635,000 top-
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nes per year. But the captive pro-
duction, inclusive of IPCL and
BRPL and also of Reliance is
1,16,000 tonnes. Therefore, the de-
ficit is 49,000 tonnes. The Cost
Accounts Branch of the Ministry
of Finance has indicated that Re-
liance has got 1,28,000-tonne capa-
city. When their optimum capacity
was only 67,000 tonnes, the distres-
sing question is how Reliance comes
forward to supply 50,000 tonnes.
My honourable friend has raised the
question of foreign exchange and
protection of the indigenous in-
dustry. All right. When the price
in the international market crashed,
naturally, when it is compared with
the international price, it is higher
than the international price. The
question arises : Would the other
industrial houses come forward to
purchase from this particular in-
dustrial house ? But my point is
when 67,000 tonnes was fixed as the
maximum production capacity for
the Reliance industry to produce
paraxylene—of course, it was per-
mitted to sell outside—suppose the
machinery of PTA plant is under
repair for some reason or other,
though they could sell outside,
that cannot be taken for every year
that they will supply a certain
amount of paraxylene. It is a very
important question. ...

SHRISATYA PRAKASH MALA-
VIYA :Onapoint of order. Madam,
sub-rule (5) of Rule 60 says :

“There shall be no formal mo-
tion before the Council not voting.
The member who has given notice
may makeé a short statement and
the Minister concerned shall reply
shortly. Any member - who has
previously intimated to the Chair-
man may be permitted to put a
question for the purpose of further
elucidating any matter of fact :....”

My submission is first Mr. Guru-
padaswamy "should reply and there-
after Mr. Gepalamy may speak.
Mr,. Gopalsamy; is- Bot.-ong -among.
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those who gave notice., It was
Mr. Salve and T who gave notice.
Mr. Salve spoke and after that 1
have spoken. Now it is for the
Minister to reply.

THE DEPUTY CHAIRMAN :
I¥have no objection if the Minister
replies now.

SHRI V. GOPALSAMY : I
want to make a submission over
what Mr. Malaviya has said. He
has quoted the rule. But in this
House there were occasions, there
were precedents, when Members
desirous of putting questions and
seeking clarifications gave their
names and spoke in a half-an-hour
discussion and the Minister replied
finally. But if the Chair directs I
will sit down. I only request you to
let me complete since I am in the
midst of my submissions. It is up
to you. If you direct, I will sit down.

THE DEPUTY CHAIRMAN :
Malaviyaji, in any case the Minister
will have to reply in the end ulso,
It is only to save time that 1 am
calling other Members also.

SHRI SATYA  PRAKAsH
MALAVIYA : The purpose of this
rule is if the Minister replies .1ow
the other Members putting questions
subsequently would be in a posizion
to know the Minister’s reaction or
the Minister's mind. That is the idea
of this rule.

THE DEPUTY CHAIRMAN :
If the Minister wants to reply just
now, I have no objection.

SHRI V. GOPALSAMY : In a
half-an-hour discussion there were
occasions when all the Members
were permitted to speak first and
the Minister replied finally. This is
my own experience in this House.
Now Shri Malaviyaji rose when I
was in the midst of my speech. ...

THE DEPUTY CHAIRMAN :
You finish your speech. Then if the
Minister wants to reply, he can do

l'1 JUNE 1990 ]
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so and then the rest of the Members
will speak, whichever way is con-
venient to the Members. I have no
objection.

SHRI V. GOPALSAMY : There-
fore, my point is when the optimym
capacity for Reliance is only 67,000
tonnes, how does Reliance come
forward to supply 50,000 tonnes
or more than 1 lakh tonnes ? I
would like to get an apswer from
the honourable Minister on thjs
point. The track record of Reliance
shows that the needle of suspicion
now hangs on them. Their track
record is they get liecences to pro-
duce a certain optimum capacity
but exceed that capacity and bring
in machinery. All this raises many
questions. It would be very appro-
priate on my part to quote the
Public Accounts Committee Report
about the track record of Reliance
which comes forward to supply
more than 67,000 tonnes of para-
xylene.

1 quote—this is from the
+.00 p.v. Hundred and Sixty-fourth
Report of the PAC :

“This Report of the Committee
deals with a case of unauthoriseq
importation of plant and machi.
nery, mis-declaration and under-
invoicing of goods involving cus-
toms duty of Rs. 119-64 crores by
a textiles manufacturer (Reliance
Industries) for  their  project
at Patalganga in Maharashtra -fop
the manufacture of polyester fila.
ment yarn as alleged in a show-
cause notice issued by the Customs
Department on 10th February 1987.»

Now, this is from the Hundred.
Fifty-first Report : and

“This Report of the Committes
deals with a case wherein a big
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textile manufacturer (Reliance In-
dustries Ltd.) had earlier obtained
stay from the Delhi High Court
against payment of the disputed
customs duty on imported polyester
and nylon filament yarn. However,
on vacation of the stay order by
the High Court, the illegal mode
of payment of the differential duty
of Rs. 31:28 crores made by the
party in 138 instalments spread
over a period of two years was
irregularly accepted by the Customs
Department. There being no pro-
vision in the Customs Act, 1962 to
recover the duty in instalments the
irregular action of the department
resulted in loss of revenue by way
of interest amounting to Rs. 3-03
crores calculated at the notional
rate of 12 per cent per annum.”

My question is, why this Depart-
ment, this particular Department
or Ministry has been encouraging
and supporting this particular in-
dustrial house ? I don’t know about
the support to any industrial house
whether it is of Mr, Ambani or
Mr. Nusli Wadia. But my question
is, why has the Reliance Industry
been given this patronage all these
years when they have evaded duty
of more than Rs. 100 crores?
This is the track record of Reliance
Company. When their capacity of
Paraxylene was 67,000 tonnes, they
came forward and said : we will
supply more than 1 lakh tonnes.
I would like to know from the
Minister whether any such machinery
has been imported or whether any
such project other than the project
for which the Government has given
licence has been started. Why has
the Reliance Industrial house been
getting this patronage from this
Ministry all these years ? Because
there was a powerful lobby ? Be-
cause the arms were very strong and
stretched up to the corridors of
Parliament, up to the corridors of
the Government ?

The whole country is agitated

[ RAJYA SABHA]
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over the evasion of customs duty
by the Reliance Industry ? For the
supply of Paraxylene also when they
come forward to supply more than
the maximum capacity which has
been granted by the Government,
the moot question arises : how are
they able to supply ?

I would like to know whether
this Ministry would probe into this,
I would like to get an answer from
the Minister.

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh) : Madam De-
puty Chairman, when the question
came up last time I wanted to know
only one thing, about which the
Minister was not able to reply.
The core question is not whether
Mr. Ambani was being favoured
by the previous Government or
whether Mr. Nusli Wadia is being
favoured by this Government. The
question was that since the Govern-
ment was going to the extent of
even thinking of rationing petrol
and the Prime Minister boasted
that the extent of sacrifice that he
is going to impose on the people
of India would be such that even
edible oil imports will not be allowed,
why, when the price of Paraxylene
had fallen so sharply—I don’t re-
member the exact figure—why are
you not adjusting the duty according-
ly, particularly in view of the fact
that there is a crisis before the
country ?

[The Vice-Chairman (Prof. Chan-
dresh P. Thakur) in the Chair.]

Originally, the duty was reduced
to compensate for the increase in
the international price. Subsequently,
the price has come down sharply
and that means a windfall profit
of Rs. 50 crores for Mr. Nusli
Wagdia’s unit. The question is this. .
If you want to save foreign exchange,
why don’t you adjust the price ?
If Ambani has imported this and
got this favour from the Congress
Government, you hang Ambani se-
parately. That is a separate question
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altogether. (Fnzerruptions) I am not
bothered whether Ambani is prepared
to give more or not. That is not the
issue. You fixed the price of Para-
xylene when it was very high. You
fixed the duty when the price of
Paraxylene was very high. The price
has come crashing down. That duty
was fixed by the previous Govern-
ment. There is no great sanctity
about that duty rate. In fact, this
Government should not be commit-
ted to anything they did. The pre-
vious Government fixed the import
duty at a lower rate because the
international price of Paraxylene was
high. Now it has come down. If
the same duty continues. then Mr.
Wadia makes Rs. 50 crores as wind-
fall profit. That goes into his pocket
instead of the pocket of the Ex-
chequer of the country. Therefore,
the central question is this. Will
you raise the duty to the extent to
which the international price has
fallen so that Mr. Wadia neither
makes a windfall profit nor he
makes a windfall loss. I do not
want Mr. Wadia to be crushed.
In fact, I know him very well,
I have known him for many years.
But I do not want him to profiteer
on the basis of the duty that is
fixed by them. That is the only
question 1 want to ask. The other
things are irrelevant. I want to
know whether you will raise the
duty on Paraxylene in view of the
crash in the price of Paraxylene.
Thank you.

DR. JINENDRA KUMAR
JAIN : Sir, it is obvious that an
inter-corporate war is on. There are
only four companies which are
involved in the whole controversy.
Reliance and Bombay Dyeing are
the two private sector companies
and the other two are the public
sector companies. I wish to seek some
clarifications from the hon. Minister
which are neither in favour of the
one nor against the other. I do
want that the Government come
out with truth and the Government
stand should be such which neither
patronises any particular company

[1 TUNE 19901
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nor castigates the interests of another
company. In other words, the Gover-
nment should maintain fairness, jus-
tice and equi-distance with all private
sector companies. It is a well-
known fact that the previous Gover-
nment was known to be favouring
the Reliance company. I believe that
the present Government has decided
to put a stop to that policy. But it
does not mean that the ptesent
Government should now favour
Bombay Dyeing at the cost of
national interest. Two wrongs do
not make one right. My clarifica-
tions are these. The allegation 18
that the Government has favoured a
particular firm by importing a luxury
item like Paraxylene. Is it a fact that
if import of Paraxylene is not
allowed, the DMT plant of Bombay
Dyeing would have to be closed ?
Is it a fact that the plant was closed
four times in the year 1989-90?
My next question is this. Has the
Government fixed any fair selling
price for the Paraxylene produced
in India ? If so, what is the price
now ? Next question. What is the
installed capacity and production
capacity of Reliance plant at Patal-
ganga ?

Next, is it a fact that the import
of Paraxylene was allowed by the
previous Government ? If so, why
objection is being taken to the im-
port of the raw material now?

all, everyone must appreciate
that Bombay Dyeing cannot be
left at the mercy of the Reliance,
speciafly when they are engaged in
an inter-corporate war. But, there
is the other side of the story and
I wish to ask those clarifications
also from the hon. Minister. What
is the general policy of the Govern-
ment in allowing imports of raw
materials if the indigenous supplies
are avajlable ? If the indigenous
supplies are available but at a higher
price than the international price,
what is the Government policy
in such matters ? One can give
an example of steel. The local
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rices have always been double
the international prices. What does
the Government do in such cases ?
How does the Government propose
to protect the indigenous industry if
it allows the imports in competition
with the indigenous production ?
There is another thing. What ini-
tiative does the Government propose
to take to bring about peace in the
inter-corporate war going on bet-
ween two private companies when
one is the manufacturing company
of paraxylene and the other is the
user company of paraxylene ? There
is another thing, Sir. Is it true that
the Government of India or its subsi-
diary, the Indian Oil Corporation
exports naphtha, but imports para-
xylene which is a value-added pro-
duct of naptha ? And is it also
true that while we are exporting
naphtha, we are also importing nap-
tha ? I do not understand these
imbalances in the items which relate
to your Ministry, Mr. hon. Minister
that you import as well as export
naptha. And what is your proposal
to correct the imbalances in your
policy ? What is the general policy
of the Government towards en-
couraging the excess production ?
Sir, a Government circular has been
brought to my notice dated 6th
April, 1988. T have been told that
this is a circular of the Ministry of
industry citing the policy statement
of the Government, in which they
encouraged the excess productions
by the companies, meaning thereby
that they can produce more than
what is their installed capacity.
What is the policy of this Govern-
ment on this issue because that can
settle some of the points which have
been raised in this House, specially
one important point raised by my
friend, Mr. Gopalsamy.

Sir, a point has been made by
Mr. Salve and by Mr. Malaviya also
that IPCL, a public sector under-
taking under the administrative con-
trol of this Ministry is buying
paraxylene from the Reliance at the
rate of Rs, 18,500 per metric tonne’
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while the Bombay Dyging is being
allowed to import paraxylene with
the landed price of about Rs. 12,000.
If it is correct that you make a
public sector undertaking buy para-
xylene from the local market at
the rate of Rs. 18,500 per metric
tonne and allow a private sector
company to import paraxylene with
a landed price of Rs. 12,000, then it
becomes obvious that you are giving
preference to a private company
over a public sector undertaking.
Is it true or not, I would like to know
from the hon. Minister. And if it is
true, then such allegations will come
from everybody. M#t. Salve belongs

{ to the Opposition benches, Mr.

Malaviya belongs to the Treasury
benches. But then....

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) : You
also belong to the Treasury ben-
ches.

DR. JINENDRA KUMAR
JAIN : 1 do not.

SHRI MAKHAN LAL FOTE-
DAR (Uttar Pradesh) : With your
support, the Government survives.

SHRI SIKANDER BAKHT
(Madhya, Pradesh) : That is entirely
different.

DR. JINENDRA KUMAR
JAIN : I appreciate your recognis-
ing our might that we can destroy
and make Governments. Now, Sir,
my contention is....(Interruptions)
As I said in the beginning, I am not
trying to speak in favour of one or
the other industrial house. If you
see the questions which I have put
some of them might appear as if I
am speaking for Bombay Dyeing
and another set of questions...

THE VICE-CHAIRMAN (PROF.
CHANDRESHP. THAKUR): you
need not give any personal  explana-

| tion here. Stay on the questions.
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DR. JINENDRA KUMAR
JAIN : 1 bow to your wishes. I
want to conclude by saying that the
Government should not only be
fair, but it should also appear to be
fair because the very credibility of
the Government, which was gravely
eroded at the time of the previous
Government, is at stake.

I want the hon. Minister to take
such actlon that you are not only
just and fair, but you also appear
to be just and fair to all the compa-
nies in the country. As I said in the
beginning, the Government should
be at equidistant from all the
companies.

Thank you.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR) : Mr.
Vishvjit Singh. He is mot here.
Dr. Ratnakar Pandey.

Yo THIWT qVaY (IO 3w ¢
AT JUQETSAY ST, § WMo

SRACIE GO CO BRI
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Joawteas (s,  wEW v
a1wY) &S TAC
e CAFTNRT : JUFAA

3w ¥ agg wfew war ¥ wW &
ey 2| W9 Ag guTw A
¥ 2w ¥ W £, @ A AEW
i fpr oAt &0 ST A RW ¥
Sumes 2, SOF W@W A fwar
qri ey, e w@w faadt gaw
£ T gar g

qgﬂ“rﬂir%fa?ﬁrﬁw:rﬁ
awa § e M @ # fiee
g€ 2| WA o Fma o ag
w%ﬁﬁaa“ffaﬁézt:‘rwwﬁ
mﬁﬁﬁﬁﬁr{ﬁam%?

SHRI V. GOPALSAMY : You
want to promote Reliance.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Do
aot disturb him. He will get pro-
voked. (Interruptions).

SHRIN. K.P.SALVE :Pandeyji
is in favour of swadeshi.

DR. RATNAKAR PANDEY :
I am not related to any business
housz like you people are. (Interrup-
tions).

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR) : I
cautioned you not to provoke him.
You are buying trouble for your-

self.

DR. RATNAKAR PANDEY :
You have taken the name of two
busifcssmen, I am Dot related to
any busihessman. I am related to
this House. 39 3w ¥
G Y qE fre-fee B
s §, 98 W UIF qqW ! T A
T d 5 7y ¥ e a1 A
qrs fFaT SEr g ? 3@ W
o pafaa w0 A s ?

[ RAJYA SABHA ]
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IJqawTERe (o TRAW o FY):
Feefanfear @ 5 #1d go<r Amy?
g’: FE TT A9 AT TE F @
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Fg, @ I§ IO TER FLI| TE
sy amfe & I uw fEw
For WY, fOgH gEdr i
g g sonr gend fer omr @)
a7 <W frafig & ¥ g A

o Fleas § 7

agd W = F a7 -
FA & 8w aw fefes 5@
HITFT FAT HioATS & | TaET T
uF ZT Y § AR Y @ AN
TS & quT HCH A T B}y

T T A 7 g g e
T arE| Gumad F fag ww
%@éﬁtﬂﬁsﬁ"—:%ﬁéﬁmm
AR F&HR & ar g ?

st fagmard  Awow 9@
(o) ¢ dv g & fear &

T, WATHE qUUSy ¢ gEd fRaEr
fRey w @i, 78 & A e
ATEATE | TP AW AT STEw W
fow ST Y § | UH &) I A AW AT
® F W g7
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T IPEA 3 5 A EER F
qg In T qEr A e
Y Ffal 3 g @ @47

w1 ag 9 ¥ 5 ai-ed mndo
o Yo UHo TN FHIAT ?r'@v?w-
i @hew &1 3% fEmr & AR
giEr &7

T T TET AT TS 99-
FqAN F T 2, a1 qafsaw eFeT
Forso q1- Ho v, F Wik R
F@& ool Fwg 9T AW RS
e F1 fawarw, iy aw a@r
F1 faer, ama =13 w1 A faw 1 9
e WE § STwew g at
st AU 1 T ATEEY SR
@ T =Rw

Jaawtsas (o 78w fo &1ET)
TEHT FHE AR F HIG TG 8 )

To TRFI AR : J9 7Y qT
§ fraew fear ar. . .. (s9qew)

SHRI V., GOPALSAMY : Is it
connected with paraxylene ?

THE VICE-CHATRMAN (PROF.

CHANDRESH P. THAKUR) : It
is not,

DR. RATNAKAR PANDEY :
Why are you cgitated, Mr. Gopal-
samy ? You are a party to the sup-
ply.

SHRI V. GOPALSAMY : Then
I will be the happicst person, (Inter-
ruptions)

{1 JUNE 1990 ]

Digcussion 150

DR. RATNAKAR PANDEY :
Why are you standing like a *

SHRI V. GOPALSAMY : I am
not offended because only people
who are guilty will get agitated.
Should I then tell you how*

DR. RATNAKAR PANDEY :
I am telling you that you are *

SHRI V. GOPALSAMY : M:
record Is an open book., I don't

need any certificate from you.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : No
personal allegations will go on re-
cord. .... (Interruptions). . . .

DR. RATNAKAR PANDEY :
I know you are a man of character
but why are you *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Al-
legations by both Shri Gopalsamy
and Dr. Ratnakar Pandey will not
go on record. ....(Interruptions). .
Nething will go on record; none
of these things will go on record.
Let me make this point clear.

.. . .(Interruptions). . ..

SHRI N. E. BALARAM
(Kerala) : Sir, I am on a point of
order.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
What is your point of order ?

DR. RATNAKAR PANDEY :
Sir, I am concluding.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Let
him conclude and then you raise
your pomt of order. (Intermp-
tions). ... You will get your point of
order.

SHRI N. E. BALARAM : Sir,
This House is conducted on the basis
of certain rules and regulaticns.

*Not recorded.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
What is the point of order ?

SHRI N. E, BALARAM : I am
coming. Why should you ask me
to run fast ? I am an old man,
I cannot run fast.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
Who told you so ? You are such a
young man !

SHRI N. E. BALARAM : Is it
proper on the part of a Member to
accuse another Member inthis Hoyse
as bzing * It is highly wrong. It
should be removed and he should
apologize for that. We must have
decent debate. ., (Interruptions). ..

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): I
have heard you, Mr. Balaram. Pleasc
take your seat., No such personal
allegations should be levelled and
any such allcgation or charge lcvel-
led by one Membear or the other will
not go on record.

I would suggest, honourable
Members, lit us accept one thing,
.. .(Interruptions). .. That will not
go on record. Let us aceept cne
thing. . .(Inferruptions)... As Mcm-
bars of Purliament we are on the
payroll of only ~ns master, that is,
the tax-paycr of this country and
we owe the responsibility that we
should »rotect the interests of the
tax-payer. Nothing other than that
should be kept in our mind and,
I am sure, no 1msinuation should
go on record.

SHRI N. K. P. SALVE : Sir,
T must correct you. Qur only masters
are the people of this country,
not the tax-payers. It is the people
of this country. Every man doecs
not pay taxes.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I
respect your semiority, but there is

[ RAJYA SABHA ]
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no need for correction, That is an
addition. For votes, voters—for sala-
ries and allowanccs, tax-paycrs. Please
accept my submission.

o  TATHT QUUsy : STTHIETeT
eI, 7§ ug *g <@y u9r fF .

g ® ¥ W AT AR §
f& s faRet amfw  TEcfETSAT
F AIE gAN F fAv gAR wEw
fafimex dYe d1o fag zHara & 9K
TAF U WA BN & TR GG
g ar #ix g AW g, S a9 &,
g favma o9 & wEE TEEE ¥
fau ggradr g fRaT STowr
g1 T@ FUAT F TW TG § @A
daem ¥ A3 e o @ @
& qar St & ¥z SwwT =g o
TETHS] & fqaw 49X IEiN AT w0
fear 2, fomy fF uF @@ F97 71,
St farey sy g, fooeer arfas arg
TET &, SEET EAI FAT § AR
FXT 56 FOT TIY &1 S¥  FIIG
gy 87 S FdWW SEmwdl §, 79
FIWIEE X BT F UF FOLF A0
FT FH FL W 2 PR TAW TIATI
et gifar #T @ )

ITANEAT AEIET, ¥ AT AIUT
¥ 4t T ¥ gz o SrAAr v
f& Suw qdm T oFT ST HERT 2
S SR W) ATIE 97 A7 FEAH
T @ ZAR qE-ST X A AR
¥ gga §amed ST & ani g oias
mEn F QT 8, g AE ek =fe
qe frdr #Y ®1E oer AE B, TOF
grem ¥ Al ov ot =), afew
g uF ¥d7 I § W | AT
@ G‘I'TF\'% %3 v‘tzl'rqgmaﬂ-(gq
FO & AT g A FOFH FE
2 ? T Ag TRAT TN AT FAS
TEA FFW FLGT & A AR
A faw FT @7 § e & A
¥? @ o wmEr A oA §?
g F AFAT ATEAT E. . . (sEEm)

*Expunged as ordered by the
Chair,
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SHRI V. GOPALSAMY : This
is too much.

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) : No,
it should not be mentioned. (Inter-
ruptions).

SHRI V. GOPALSAMY : He is
going beyond reasonable limits.
Whatever he said should be ex-
punged. (Interruptions)

DR. JINENDRA KUMAR
JAIN : Sir, o pint of crder. (Inter-
ruptions)

THE VICE-CHAIRMAN (PROF.
(CHANDRESH P. THAKUR) : You

would not have  occasion to get
dg!’["t"d if you listen to me.

DR. JINENDRA KUMAR
JAIN : I am not agitated. I am on
a print of crder. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : We
will look into the record. If there is
anything which should not have
been mentioned, if there is any aspor-
sichh on a person who is not in a
position to defend, it will be expun-
ged.

“  Mr. Rajni Raonjan Sahu. Not
present. Mr. Ish Dutt Yadav.

SHRI S. 8. AHLUWALIA(Bihar):
A point of ordcr, Sir.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
What is that?

SHRI S. S. AHLUWALIA: Not
on this issue, Sir.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : It
should be on thus issue. What is

« the point of order?

STV Je TFT qTaEIq ¢ WA e
qiEE TH FST gOIT: | :
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Nt Qaiw Fag s :
oF aC g7 ar Aifqwm, fx fow
AT | W, 9" T9 QU S, W@/
fer R fem ved W E1FA T
F1 TawHe ¥ uF gu-fe @, @
ﬁmmmﬁrﬁwg%m
TG AT S @ AR AL 7

SHRI V. GOPALSAMY: How
1s it relevant to this discussion?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR): Mr.
Ahluwalia, whet s your point of
order? (Interruptions)

SHRI V. GOPALSAMY : Mr.
Vice-Chairman, I em on a point of
order. The Half-an-Hour Discus-
sion is on Paraxylene.

it grgdm feg wgarfoar .
qY, Ig THRW IV g, o A AT
g AT | gwE A ST A
mauglw%aﬁw@m
srrawf‘au’rﬁvﬁﬁrq‘rﬁwﬁg
(e .

faver & A (st 9. fg wwe):

@ 9 qeT AE § o e
G A e e g ;

SHRI S. S. AHLUWALIA; Don’t
make it light, Sir.

SHRI V. GOPALSAMY: How
do you permit him to raisc it?
{Interruptions)

SHRI S. S. AHLUWALIA: Mr.
Gopalsamy, I am taiking abcut the' ‘
people of Punjab.  They are suffir-
ing. They are being killed.

SHRI V. GOPALSAMY : There
is a procedure

SHRIS. S. AHLUWALIA There
is no law atld - ofder it Punjdb.
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[Shri S. S. Ahluwalia]

What is the rcaction of the Govern-
ment, T want to know. On the one
hand they ar¢ announcing the name
of a new Governor.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P.THAKUR): Pleza-
se take your seat.

SHRI S, S. AHLUWALIA: On
the other hand they say that he has
refused to take up this assighment,
{Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Wait
a minyte. That is not relzvant.
There is no point of order. (Inter-
ruptions) These details will not go
on record.

st ghadia fag st ¢
wereT, ¥ 9 9 1 fosas S
IAT § T AT | R A e grew
#2 &1 ... (suEEwm)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) Plea-
se sit down. None of these noises
will go on record.

ot gy oWy : o TR &
AT qg7 aW W q9f § @,
T A TEmdE Y T A !
... (w=aw). ..

SHRI S. S. AHLUWALIA : This
Government is not concerned with
the situation in Punjab. This Go-
vernment is not thinking. ... (Inter-
ruptions)

SHRI V. GOPALSAMY : The
discussion is on price rice. We
are deliberating the issue of prices.
How is it relevant here?
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SHRI S.S. AHLUWALIA: Mr.
Gopalsamy, try to understand the
voice of the community in Pun-
jab,**

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): This
will not go on record. All ¢f ycu
please sit down, (Interruptions) There
is nothing, You please sit down,
(Interruption) These things will not
go on record. (Interruptions)

=t ghasita Tag sgmarfaar: **

THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR): This
will not go on record.

3
T aoiter fag mgeaifaar %

SHRI N. E. BALARAM: If he
wants to raise it, he can raise it efter
the Short Duration discussion. He
should come in a propcr manner.

SHRI S. S. AHLUWALIA :**

THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR): Mr.
Ahluwalia, please sit down. Xindly
cool down, (Interruptions) Please
sit down. (Interruptions)

TMo AATIT WEAT I (TSTEaTT ) **

TWo THAIHT quogq : **

IqawEaw (o WA SFT)
W™ AT ¥ A AEW ¥ 99 W
FAT FT GHWEE ar q@ grar g |
e @@ Igw § 7 IRy, SRy

.o (maw). .

Nothing will go on record.
SHRI S. S. AHLUWALIA :**

SHRI V. GOPALSAMY: He is
casting aspersions on the Chair. He

must apologise.
*#Not recorded.
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SHRI S. S. AHLUWALIA :**

SHRI V. GOPALSAMY : He
has cast aspersitons om the Chair.
How could he come and say so?

SHRI S.S. AHLUWALIA :**

SHRI V. GOPALSAMY: S r, he
should apologise., He is casting
aspersions on the Chair. He sould
apologise. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Plea-
s sit down.

SHRI S. S. AHLUWALIA :**

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let
me perform the role of the Chair.

DR. JINENDRA KUMAR JAIN:
Sir, I am on a point of order.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
When I am standing, how can you
stand? Have patience.

DR. JINENDRA KUMAR JAIN:
After you speak, you please listen
to my point of order.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): How
can you put your words in my
mouth.

DR. JINENDRA KUMAR JAIN:
I know, but you please listen to me
also. (Interruptions)

THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR): The
whole question is do you want to
help in bringing order to the House
or mot? If you want the House
should be in order, then let us
cooperate with each other. The
point is very simple. Ahluwaliaji.
Don’t make me wrong. There is
no question of hurting minority
interests as far as I am concerned
or any Member of the House is
cofoerned.

{1 JUNE 1990 ]
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SHRI V. GOPALSAMY: I am
very much pained over the reaction.
He has cast aspersions on you, on
the Chair. .... (Interruptions). He
has cast aspersions om the Chair
itself.  He should apologise.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We
will look into the record. If he
has cast any aspersion on the Chair,
it will be expunge ...(Interruptions)

I am sure, Mr. Ahluwalia
knows the rules of the game in
spite of his enthusiasm, exuberance. . .
{Interruptions). . .

SHRI V. GOPALSAMY : Flout-
ing all the rules znd ncrms...(In-
terruptions). ... He has cast very
serious aspersicn ¢n the Chair.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): T am
the custodian here at the moment.
... (Interruptions). . .

SHRI V. GOPALSAMY: I am
very much pained. Should you
plead with the member? He should
be pulled up . . .({nterruptions)..

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
Have you heard me? I simply said,
these are not going on record. ..
(Interruptions) ... No Member has
téll:ai;ight to cast aspersion on the

SHRI V. GOPALSAMY : He
has cast aspersion just now. He
should apologise for what he has
said against the Chair...(Interrup-
tions) .. .

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Please sit down....(Inter-
ruptions). ..As far as I am concerned,
I have only one thing in my hand,
to expunge from the proceedings
if there is any aspersion cast on the
Chair. Beyond that I leave it to the
?oodjndzommtofthc Mombees. . .
Interruptions). . .Please sit down.
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[Prof. Chandresh P. Thakur]

Everybody gets agitated and that
does not help.

AN HON. MEMBER: Who
is the cause for that?

THE VICE-CHAIRMAN
(PROF. CHANDRESH P.
THAKUR): I am the cause because
the House is still running. . .(Inter-
ruptions). . .

SHRI V. GOPALSAMY: We
abide by your ruling.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): I appreciate that.

SHRI V. GOPALSAMY: But
when a Member has cast aspersions
against the Chair, he should apo-
logise for what he has said.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. TH-
KUR): I am making a request
. . .(Interruptions). . .

SHRI S.S. AHLUWALIA: I
am rasing the voice of the minority
community to which I belong
.. (Interruptions). ..

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): These things will not go on
record. Let me repeat  what I
have said. First, if you really mean
that the Chair his to be respect-
ed, all of us should cooperate
with each other because the business
of the House starts only when the
House is running in order and it
ends the moment the disorder starts.
Let us accepr  that reality.
This would help each other. Only
then the House can work, Chairman,
Deputy Chairman or the Vice-
Chairman can work. As regards the
question of the minority rights and
respect, I think nobody hete and
certainly not the Chair, whosoever
is occupying the chair, can accept
this kind of a comment that the
minority concerns are' bing neg~

[RAJYA SABHA]
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lected. I am sure this is not the
intention and if he has said then
it is an unfortunate expression and
it will be expunged and it
must be expunged,..(interrupt- ...
tions) ... Now ,the matter is over.

SHRI S§. S. AHLUWALIA:
They are throttling the voice of the
minority community.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Now, Shri M.S. Gurupada-
swamy.

SHRI N.K.P. SALVE: Sir,
I committed a slight mistake in the
question I asked you. With re-
ference to the long term fiscal
policy, I referred to the import of
another chemical in which the
prices fell by about 40 per cent and
the duty was raised. I said, it was
EMG. In fact, it is not EMG, it
is Mono Ethylene Glycol, M.E.G.
in which the duty on fall of the
international price by 40 per cent,
in pursuance of the same long
term fiscal policy was raised from
90 per cent to 150 per cent and
why under similar  policy, by
similar Government, similar Mi-
nistry and same Minister,. identical
treatment is not given so far as
import of Paraxylene is concerned.

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI
M.S. GURUPADASWAMY): Mr.
Vice-Chairman, Sir, though the
degbate was short, it was quite illu-
minating for me. I thank all the
Members' of the House for partici-
pating in this Short Discussion and
raising some ‘issues. A few criti-
cisms have been made, a2 few com-
ments also have been made and a
few suggestions also have been
made by the hon. Members. It is
my endeavour tp Clarify any doubts
or ‘misgivings on the part of thg hon.
Members, I would like to say gne
thing that this Government is ot
interested to favdu® this ‘parly or
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that party or any party for that
matter. We follow a policy not
keeping in view any particular
intersst. We have an open mind.
We are receptive and responsive
to any suggestions that are made
by the hon. Members on any
issue for that matter. I do not
claim absolute infallibility to what
we do as a Government. Nobody
can claim. The Government po-
licies are always amenable for
changes. subject to  compulsions,
subject ¢ suggestions and com-
ments made by various quarters.
Having said that, T would like to
give a clear nicture of the story of
Paraxylene which is under dis-
cussion now. Paraxylene is the
key input for DMT, and PTA.
At present as per the licensed ca-
pacitv of existing plants, there is
a gap of 49,000 tonnes per annum
of Paraxylene. Paraxylene has
been under OGL for a number of
years. In 1989-90, the imports
have been shifted to canalisation
through IPCL- IPCL is under
my Ministry. IPCL, as a cana-
lising ageacy. has imported about
42,000 tonnes during the year.
Ou' of this, about 38,000 tonnes
was imported during the earlier
Government rule. Only 4,000 ton-
nes have been imported after the
present Government has come to
power. In fact, 27,000 tonnes oyt
of 38,000 tonnes imported by IPCL
under the then Government had
been allowed to Bombay Dyeing.
Your Government  had allowed
27,000 tonnes to Bombay Dyeing.
The earlier Government had al-
ready approved the foreign exchange
for import of 45000 tonnes of
Paraxylene on a value of Rs. 60
crores equivalent to 40 million
US Dollars while the actual imports
through IPCL have been less than
this, that is only 42,000 tonnes
with foreign exchange outgo of 28.4
million Dollars. Over and above the
import mentioned, M/s. Bombay
Dyeing were also given permission
to import another 8,000 tonnes
under the import policy provi-
sions. In April 1990, Paraxylene
243 RS—o.
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has been shifted from canalisation to
Appendix 3-A, that is limited per-
missible list. Under the present
policy, the actual users, M/s.

Bombay Dyeing, have been given
further permission for import of
about 14,500 tonnes. TPCL has
also been given permission for im-
port of 1500 tonnes  recently.
(Interruption). Please  wait. As
mentioned, M/s.  Reliance have
set up Paraxylene production faci-

lity for caprive  use. Captive
use only. Subsequently, they have
been given permission to sell

Paraxylene when it is not consumed
in PTA plants for operational

reasons. The licensed capacity of
the PTA plant is one lakh tonnes
which has been endorsed on the
corresponding Paraxylene capacity
of these 67,000 tonnes and which
has been endorsed on ther licence.
For the first time, in mid-1989,
M/s. Reliance have made an offer
of supply of Paraxylene to the cana-
lising agency for the domestic mar-
ket. From time to time, they have
made varying offer of supply of
Paraxylene. In fact, the domestic
consumers—there are three DMT
manufacturers—have bought Para-
xylene from M/s. Reliance in No-
vember-December 1989, to the
extent of about 8,000 tonnes. IPCL
has also agreed for purchase of
1,000 tonnes. As M/s. Reliance
are  producers of Paraxylene
mainly for their PTA plant, their
supply at best can be taken as in-
termittent and not regular. The
fair price of Paraxylene has been
worked out by the Cost Accounts
Branch of the Finance Department
around Rs. 18,500 per tonne based
on the data of Reliance Industries
Limited, while the fair price of Para-
xylene as worked out by BICP
on certain assumptions as per the
IPCL data works out to around
Rs. 13,000/- to Rs. 14,000/- per
tonne. Landed cost of Paraxylene
at present also works out to around
Rs. 14,000/- per tonne. This is
based on the CIF price range of
400 to 450 U.S. Dollars per tonne
and exfsting import duty of 18 per
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[Shri M.S. Gurupadaswamy]

eent. This landed cost compares
well with BICP’s recommended
price. , That is the point you have
raised. The history of Paraxylene
supply, demand, production and
imports is a legacy from the earlier
Government. The present Govern-
ment is not interested in favouring
any party. Issues like price, supply
and import should be settled by the
business houses on commercial con-
sideration as per the prevailing po-
licies announced by the Govern-
ment. This Government is in-
terested in enunciating a clear
policy to enable them to do so.
We do not a favour any statutory
control. . (Interruptions)

SHRI N.K.P. SALVE: I have
made a specific allegation. On the
Sth February. . (Interruption)

SHRI M. S. GURUPADA-
SWAMY: Please do not distrub me.
I am not yielding. I am cavering
many of the points raised by hon.
Members. 1 will reply to you also.
(Interruption). Please listen to me
first.

SHRI N.K.P. SALVE: Wil
you refer to the meeting of the 5th
February 1990?

SHRI M.S. GURUPADA-
SWAMY: Please listen to me
first. We do not favour any sta-
tutory control over prices of Paraxy-
lene. But it is necessary to work
out one single set of selling prices
of indigenous paraxylene irrespec-
tive of any manufacturer. This
would need the BICP to undertake
the exercise of reconciling the va-
rious things.and recommend one
single set of fair. selling prices of
indigenous paraxylene.

I propose to direct—these are
my propospals—the BICP to do so
within a short time." It would
then be necessary to prescribe a
tariff structure which, with appro-
priate import - duties, woud ensure
that the landed- prices are near
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about the fair selling price of indi-
genous paraxylene as determined
by the BICP. :

SHRI SUBRAMANIAN
SWAMY: Do it quickly

SHRI M.S. GURUPADA-
SWAMY: This step would
ensure that the DMT manu-
facturers would buy indigenous
paraxylene as it would be near
about the same price as the im-
ported one since it is available
before importing paraxylene. To
further ensure that no monopolis-
tic suppliers take advantage of the
situation, we will initiate steps to
rever to the OGL so that there is
pressure on the indigenous manu-
facturers to supply material at
reasonable  prices. These steps
would free the users and producers
of paraxylene from any inference. .
(Interruption). from the  Govern-
ment and would allow them to
operate in the market place within
the overall framework.

My friend, Mr. Salve, has raised
an issue I am replying to your
question, Mr. Salve—that  with
regard to the import of MEG, the
prices have fallen recently from
$ 14,400 to § 375. It is very sharp.
So, the duty was increased from 90
per cent to 150 per cent. That is
correct. 1 am meeting your point
Mr. Salve.

SHRI N.K.P. SALVE: Why
did you wait for so long then?
SHRI M. 8. GURUPADA-

SWAMY: Just wait. I am giving
you the figures. The fluctuation
in case of Paraxylene is from 900
US dollars to 400 US dollars, and
the BICP has formulated a price,
and fixed the price tentatively—
it is not final.and they have
said that the landed cost of paraxy-
lene should bg almost equal to the
price ‘worked. out by:it on the basis
of IPCL (Cpst. .So, when this per-
centage was, fixd in the past by your
Government—-L am not making any
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adverse comment; I am only saying
that they fixed it—it was because
the landed cost at that time and
now should almost be equal to the
domestic price.

SHRI N.K.P. SALVE: That
is the rationale?

SHRI M. S. GURUPADA-
SWAMY: Yes, that is the rationale.
Therefore, on that basis, the 180
per cent duty on import of paraxy-
lene will be justifiable. Now, IPCL
and Bombay Dyeing have pur-
chased 8,000 tonnes of paraxylene
at Rs. 22,000/- per tonne ecarlier.

At that time, this rate of
5.00 p.m. duty was prevalent. At

that time the international
price  of paraxylene was
very low. So to equate it this
duty was considered rational. Even
now our objective is to see that
this duty plus the international
price of paraxyleme should be equal
almost to the price fixed by the
BICP. The BICP has fixed a price
of Rs. 14,000 per tonne. Reliance
is quoting Rs. 22,000 per tonne.
So keeping Rs. 14,000 per tonne
as the basis, as the landed cost of
paraxylene, we have maintained
this. We can vary it, we can change
it. Itis not a duty fixed for ever.
And we arc only continuing your
duty, what you fixed .

SHRI SUBRAMANIAN
SWAMY: Why?
SHRI M. S. GURUPADA-

SWAMY: Because, the BICP fixed
Rs. 14,000 as the price for paraxy-
lene per tonne and with this duty
the landed cost of paraxylene will
be almost equal to that amount.
That is how it has been fixed.

SHRI N.K.P. SALVE! One
thing should be clear. The price
to Bombay Dyeing should not be
less than what it is to a public sectot
undertaking.' Be fair. We appre-
ciate whatever you said. That is
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our grievance, that it should have
been done earlier, without the
necessity of a debate of this type.
The grace is lost because you are
doing it after the  debate. How-
ever, better late than  never.
(Interrpution) 1 seek your indul-
gence for half a minute. At which-
ever price the public sector under-
taking is Fwving, the price to the
private ssctor undertaking should not
be less than that. In other words,
please so fix your duty that what-
ever is the price at which a public
sector undertaking is forced to buy
that is the »rice at which Bombay
Dyeing will buy and so your duty
would be adjusi~d accordingly.

SHRI M. S. GURUPADA-
SWAMY: That is all right. I am
not quarrelling with that..

SHRI N.K.P. SALVE: There is
no quarrel. That is the end of the
matter.

SHRI M. S. GURUPADA-
SWAMY: I only say that the price
quoted by the BICP was based on
IPCL information (Imterruption)
That is why the duty has been main-
tained. As I said earlier, the Go-
vernment is very responsive ~nd
there is no question of fixity in thess
things. Our approach is to see that
production is not hampered in any
manner but at the same time nobody
is favoured.  Production also
should not be hampered; it should
go on. We are not interested to
go against the norms, against the
standards or moral principles that
my friend raised. We are inte-
rested in maintaining those stan-
dards, those norms, in the adminis-
tration.

SI:IRI N.K.P. SALVE: What is
the time-frame within which you
will do it?

SHRI M, S. GURUPADA-
SWAMY: I have already suggested
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three things: One ‘s the duty struc-
ture should be such as to take care
of these variations, these differences,
between the landed cost of the im-
ported material and the domestic
cost of the material. The second
is there should be a fair price for
indigenous paraxylene  produced
hers. There has got to bo a fair
price. That has got to b fix.d.
I would be asking the BICP to fix
a fair price so that we can have a
rational duty structure. ..

SHRI N.K.P. SALVE: Nobody
should be allowed to make a profit
out of it.

SHRI M.S. GURUPADA-
SWAMY: Nobody should be al-
lowed. And moreover, paraxylene
is nct a luxury thing. Paraxylene,
as I said earlier, is a feedstock for
raw material for PTA and DMT
and it will go along with MEG
for production of fabrics. And
there are a lot of weavers who
depend on it, on this material
Ther¢ are very many poorer sec.
tions of people who are buying
these fabrics and the weavers
are being benefited. Therefore, it
is not a luxury item at all. Let
me assure the House, we are trying
our best to follow a very enlightened
policy. . .

SHRI V. GOPALASAMY:
I put a specific question and the
honourable Minister has not at all
replied to it. I have been carefully
listening to his reply. I raised a
specific question.  What about
the optimum capacity fixed for re-
liance to produce paraxylene and
how do they come forward to supply
more than a lakh tonnes? There-
fore, I would like to know, from
where are they getting a certain
amount of Paraxylene? That is
the moot question.

DR. JINENDRA KUMAR
JAIN: You say that there are two
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prices which have buen  determined.
Both are determined by Government
agencies, che by wing of the Mini-
stry of Finance on tl.. basis « f the
data provided by Reliance; Another
is by BCIP onthe bais cfdata provided
by the ITCL. Now, both conipenies
may have a vestcd interest in supply-
ing the figurs...... (Interruptions)
When two different companies having
a wsied inter.st in & project erc
giving you twe diffirent kinds of
data, I want to know is how have you
decided which one is correct? Wnat
parameters have you laken
Both the agetcies are Govirnment
agencics. And the data is supplied by
the two companies who have a v.sted
intureest in that, There may be some
scientific mcthed of heving date on
the basis of which you should crrive
at the conclusion, I want to know,
what is the basis on which ycu have
arrived et the conclusion?

SHRI M. S. GURUPADAS-
WAMY: Madam, there are two sets
of figures, one by the BICP, and the
other 2 branch of the Financ: De-
partment. Their conclusicn is on
the basis of the meterial av.ilable,
That is why ohe commen fair price
should be fixed! Th:se contrzadictions
haveto be reconciled That is why I am
saying this. Thisis the state ¢ f effzirs
now. Therefure, I am asking the
BCIP that within a short time they
should fix... (Interruptions) ....1
cannot give the time frame--but &s
cerlyespossible. Donct askabouttie
target cate.

About this quetion, Sir, I will
just say that it is true that Reliance cn
record has got 66,000 tonnes capacity
plant, and it has a captive plant. T
have said a‘ready that it is meant for
their own PTA. And the PTA plant
capacity is 1 lakh tonfics. Porxylene
should be used both to produce one
lakh tonnes of PTA. Therefore, they
have no supplics, It is a captive
plant, For op:rational reasons they
may have a surplus lcft. There mayt
be a break-down or strike or something
like that. There will be no regular
supply of Parxaylene. There cannog
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SHRI V. GOPALSAMY :
what have you done about what was
pointed out by the PAC?

SHRI M. S. GURUPADAS-
WAMY: It is a captive plant for
their own us=,

SHRI V. GOPALSAMY: Kindly
bear with me. When the Reliance
comes forward to supply more than
50,000 tonnes pur year. I am asking
the Minister: would you make a
probe in to this whether they have
again committed another fraud,
becaus: one frand has b:en committed
as pointed out in the PAC Report?
This is a spzcific question, I am very
very sorry. This is my basic question.
You ar: ovading my que-stion. F am
very sorry. Sir.

SHR1 M. S. GURUPADAS-
‘WAMY: I am not evading anything
at all. I am only stating 2 fact. I
have said that it is 2 captive plant
meant for their own production. If
there is any surplus, then th.y will
sell it. But Rclianca cannot offer
Paraxylene on a large-scale bzcause
they have got a very limited capacity.
They have to usz it. If thore is large-
scale surplus, as my hon. friend said,
it gives scopz for suspicion. Therefore
T am not going into that at all, They
have gotlimited capacity for theit
own purposc, ftheyhave anysurplus
available with them, they have to sell
it and we are prepared to purchase it.
The TPCL is prepared to purchase it.
T don‘t think Reliance has got a large
capacity. It will be an intermittent
supply. Even if a little surplus is
available with them, it will be an
intermittent and irregular supply.
Thereforz, our interest is to see that
productionis not hampered. Anyway
we will see that preduction is carried
on as smoothly as possiblz. As 1
said earlier. I am mnot interested in
getting caught in the crossway bet-
weenl the two business houses. I am
not interested in it at all.

[THE VICE-CHAIRMAN  (Shri
Bhuvnesh Chaturvedi) in the chair]
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SHRI V. GOPALSAMY: The
Minister has not answered my ques-
tion. (Interruptions) Only one minute
Sir. The honble Minister has not
answered my question. What I would
like to know is whether the Minister
or his Ministry has made a study of
the reason for which the Reliance
Company was being patromised by
the previous Governmeant.

SHRI M. S. GURUPADAS-
WAMY: Iwouldlike to tcllmy hon.
friend that the capacity of a plent,
any plant for that matter, has to be
enquired ifto or studied or investiga-
ted by the G. D. T. D. and not by
my Ministry becausc they comtrol
the import of machinery apd all
that, Just now, I ‘camnot give that
information.

SHRI JAGESH DESAI (Maha-
rashtfa): I am not intetested in the
big houses. But I am interested in
the public sector. I would like to
know from the hon. Minister why
they - have changed the policy of
channelising. It was given to IPCL
earlier and now it has been given
to private parties under OGL. Now
this Government has started privati-
sation. They have done air taxis.
1 am seeing that this Government
wants to go in for privatisatiori; I
would like to know the reason as to
why they are changing the channe-
lising procedure and why you have
brought it now under OGL for the
private sector.

SHRI M.S. GURUPADASWA-
MY: I he bad followed my state-
ment, he would have known it. 1
have already said that for many
years Paraxylene and D.M.T. etc.
were under OGL. It was brought
under channelising procedure only
last year.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI) :
That is not the way. You are

getting up every second.
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SHRI M.S. GURUPADASWA-
MY: Earlier it was under OGL.
It was brought under channelising
only last year. I do not want to
go into the question as to why it
was brought undef channelising. I
do not want to do that. I do not
want to question the bong fides of
the previous Government. They
brought it under channelising. They
should have kept it under OGL.

SHRI JAGESH DESAI: It
appears that you want to go in for
privatisation.

et et et et

REG. CERTAIN MATTERS
RAISED BY MEMBERS

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI) :
Now Mr. Nitish Kumar, Minister
of State for Agriculture, will make
the suo moto statement.

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh): Sir, Mr. Ahlu-
walia wants to make a point. Mr.
Ahluwa lia wants to know who
is the Governor of Punjab.

=t gl fag wgeafoa
(frge) : & oot qa Jzmv AT
fof goa FT T AW ¥ | A H
FERX & JIEAT AGH § ;i
T F wEae ¥ ... (swHEm) |
e ¥ @7 we An fafife
frer ST & 1 F wmod wrEeAw
TR § AT T g A e
¥ ooEard ¥ ouT 2 F N.F. A
WEsll F g T TR AT R E |
... (magw). .. #WE 7

... (emEm®) . ..

SHRI V. NARAYANASAMY
(Pondicherry): We came to know
through the press that the Governor
of Punjab has been changed.

st g fag weeatfear
gqmmgz?@ 2 fr oo 1 TR
FHE?
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. TAFT qOET  (SAURY)

9. ¥, BT TR E T ? AW e P

SHRI V. NARAYANASAMY:
The House is in session. The Go-
vernment is not disclosing any infor-
mation to the Members. This is a
very serious matter. It shows the
inefficiency of this Government that
we come to know of the change
through the press.

(Interruptions)

SHRI S.S. AHLUWALIA: We
want to know: Who is the Governor
of Punjab.

SHRI V. NARAYANASAMY:
We want to know whether the
Governor has been appointed or
not. The Government should react.
I want the Leader of the House to
react. Punjab is a Centrally-ruled
State. Therefore, we want to know
through Parliament. (Interruptions)
Who is the Governor of Punjab, Mr.
P.K. Kaul or Mr. Nirmal Mukharji?
Sir, you direct the Leader of the
House to react.

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI) : I
cannot ask anybody to reply.

SHRI V. NARAYANASAMY: If
he is not answering, let the Home
Minister come and reply.

SHRI JAGESH DESAI (Maha-
rashtra): Sir, price rise should be

taken up. (Interruptions)

SHRI V. NARAYANASAMY:
Let the Home Minister come and
tell who is the Governor of Punjab.

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): The
Government has taken note of it.
You cannot force the Government
to reply. (Interruptions) No, please.
you cannot force the Government
to reply. The Chair cannot direct
the Government.

(Interruptions)



